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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

# CNR No. DLHC010506102026 

+  W.P.(C) 36/2026 (Disposed of)  

 LALIT ANAND 

.....Petitioner 

    Through: Mr. Nitish Kumar Singh, Mr. Amit 

    Kumar Thakur and Mr. Shashank Kumar, Advs 

    versus 

 GOVT. OF NCT OF DELHI AND ORS. 

.....Respondents 

    Through: Mr. Ravikant Kumar, Adv for  

    DDA/R2 

 CORAM: 

 HON'BLE MR. JUSTICE JASMEET SINGH 

    O R D E R 

%    13.11.2026 

CM APPL. 78725/2026 

 Allowed subject to all just exceptions. 

The application stands disposed of. 

CM APPL. 78724/2026 

1. The matter was mentioned during vacation, and due to urgency the 

same was taken up for hearing today. 

2. This is an application filed on behalf of the petitioner/applicant under 

Section 151 of CPC, 1908 seeking the following prayers:- 

“(a) grant leave to the Applicant to intervene in the present 

matter for the limited purpose of the present application;  

(b) permit the Applicant to organise the Chhath Puja 

(Sandhya Arghya and Usha Arghya) at Chintoo Park, 
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Naraina Village, Division DPD-5, Zone Dwarka, New 

Delhi-110028 on 15.11.2026 and 16.11.2026, on a portion 

not exceeding 1000 sq. m. as may be demarcated by 

Respondent No. 2, as a one time measure, subject to the 

undertakings set out in paragraph 10 hereinabove and such 

further conditions as this Hon'ble Court may deem fit, and 

permit the Applicant accordingly;  

(c) direct Respondent No. 2/DDA to grant temporary 

booking of the said portion of Chintoo Park to the Applicant 

for the said period on payment of the applicable charges 

and security deposit, and direct Respondent Nos. 1, 3 and 4 

and the other concerned agencies to consider and decide the 

applications of the Applicant for the requisite NOCs and 

permissions expeditiously, and in any event before 

13.11.2026, in accordance with law; ….” 

3. Learned counsel for the applicant states that the applicant seeks 

permission to organise Chhath Puja, comprising Sandhya Arghya on the 

evening of 15.11.2026 and Usha Arghya in the early morning of 16.11.2026, 

over an area of approximately 1,000 sq. m. at Chintoo Park, Naraina Village, 

New Delhi. It is submitted that the applicant has been organising the said 

religious observance at the aforesaid location for the past 23 years. The 

applicant has also undertaken to restore the park to its original condition 

after the conclusion of the festivities. 

4. For the reasons stated in the application, issue notice. 

5. Mr. Kumar, learned counsel, accepts notice on behalf of respondent 

No. 2/DDA and opposes the application. He submits that the park is being 
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maintained by the DDA as a green area and has planted trees and flowers 

that permitting the applicant to organise the aforesaid event therein would 

adversely affect the park and its maintenance. 

6. I have considered the submissions made on behalf of the applicant as 

well as the objection raised by the DDA. The fact that the applicant has been 

organising the Chhath Puja at the said location for several years, or that the 

present request is confined to a limited area and period, cannot, by itself, 

constitute a ground for permitting the use of a green area. The park is being 

maintained as a green area at the present for the benefit of the public at 

large.  

7. Learned counsel for the applicant has also drawn my attention to a 

document titled “Chhath Puja 2026: Single Window Management, Central 

District”. The same reads as under: 
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8. However, the said document/notification cannot be read or construed 

as superseding the directions already issued by this Court on 19.08.2026. It 
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is a settled position that an administrative decision of the Executive or any 

other body cannot nullify or dilute a judicial order. In this regard, reference 

may be made to the following observations of the Hon’ble Supreme Court in 

S.S. Bola v. B.D. Sardana, (1997) 8 SCC 522: 

“G. The constitutional courts as sentinel on the qui vive, 

have fundamental duty and responsibility to build an 

egalitarian social order under the rule of law. In the 

exercise of the power of judicial review the Judges of the 

constitutional courts must, of necessity, be judicial 

statesmen.....Thereby, judicial review alerts the 

legislature/the executive that their Acts/actions, should 

conform to the constitutional requirements or avert the 

constitutional lapses without trenching upon or trespassing 

into the field assigned to the other wings of the State and 

develop mutual respect for each other's powers and 

functions. It is settled law that if the language in the 

Act/section/clause is clear and unambiguous it is not 

necessary to fall back upon the Statement of Objects and 

Reasons of the Act to cull out the intention. Therefore, we 

need not burden the judgment by citing copious precedents 

in this behalf. In adjudging the constitutionality of an Act or 

action, it is their function to find out whether the vice 

pointed out by the courts or invalidity suffered by the 

previous law, is cured, complying with the 

constitutional/legal requirements as was pointed out in the 

previous judgment by applying the primary tests viz., 
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whether legislature is competent to enact the law and 

whether the Act is consistent with the constitutional 

requirements. The legislature has no power to overrule the 

decision of a constitutional court by mere declaration, 

without properly and constitutionally removing the base 

upon which the previous decision was founded; nor has it 

the power to direct that the decision of the court does not 

bind the State or its instrumentalities.” 

9. I am also conscious of the fact that, as reported in the newspapers, the 

Government of NCT of Delhi has already earmarked an area at Munak 

Canal for the purposes of Chhath Puja and has made arrangements. 

10. In view of the availability of alternative arrangements for conducting 

Chhath Puja, there is no justification for permitting the use of Chintoo Park 

for the proposed purpose, particularly when the same is being maintained as 

a green area.  

11. In this view of the matter, the application is dismissed in the aforesaid 

terms. 

 

 

JASMEET SINGH, J 

 NOVEMBER 13, 2026/NR 
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